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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, JAIPUR BENCH, JAIPUR 

Date of ocder: 10.08.2000 

OA No.l71/1994 

1. Rafiq Mohd. S/o Sadiq Mohd., Bl~cksmith IOW (C) 

Office, Western Railway, Jaipur 

2. Bhanwarlal S/o Shri Bheru, Blacksmith, PWI (C) 

office, Phulera, Weatern Railway, Jaipur. 

3. Rameshwarlal S/o Shri Ramdhan, Carpenter, IOW(C) 

office, Jobner PO Assalpur, Western Railway, Jaipur 

Division, Jaipur. 

•• Applicants 

Versus 

1. Union of India through the General Manager, W~atern 

Railway, Headquarter Office, Churchgate, Mumbai 

2. The Chief Engineer (Construction), Western Railway, 

Jaipur 

' 3. The Senior Divisional Engineer, Western Railway, 

Jaipur. 

4. Inspector of Works, Jobner, Western Railway, Jaipur. 
/ 

5. PWI (Constructi.-:m), Phulera, Western Ra i lv1ay, 

Phulera. 

Respondents 

Mr. P.V.Calla, counsel for the applicants. 

Mr. Manish Bhandari, counsel for the respondents 

CORAM: 

Hon'ble Mr. S.K.Agarwal, Judicial Member 

Hon'ble Mr. N.P.Nawani, Administrative Member 

ORDER 

Per Hon'ble Mr. S.K.Agarwal, Judicial Member 

In this Original Application, the main relief sought 

applicants ia to regularise the applicants in Class-III 
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post3 and order of rav~raion paae~d to regularia~ the 

appl i.::antz in Claaa-IV p . .:.ata .:,£ G.:tno;Jman in the pay scalE: ,_:,f 

Rs. 775-1025 be quashed. 

2. In brief, the caae of the applicants ia that 

apr,licants w::re ·:·ri9inally appc·int.;..d in Claa.s-III t=•usts and 

~ -· . Peply Hcte filed. In th•? l."eJ:·l~· iJ: has been atated 

clearly that applican~a have bean ~ngaged aa Casual Labour and 

that applicants war~ granted temporary atatua on their 

appl i.:::anta .~·.;;a ins t Claaa-IV as 

regularization in ~laaa-III paste ia nut permiasitle. 

4: • 

5. It i~ an admit t·;d fa.:::t that applicants were 

initially anga9ed aa Caeual Labour in the year 1981 and the7 

Gan9men aa Clasa-IV in the Pailw3ys. 

6. In Jamna Praaad ~nd ors. v. Union of India and ora. 

2000 ( 1) SL.J CAT PB tJ.?\·1 Delhi page 51~ it wae h·?ld by the 

in Pailwava can be regulariaed in 

M.:::ral'f that applicants were given tempcrary 

right tc the applicanta to be 
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in 

a ppl i .::ant::. ha vo: n.:. ·::: :t 30: 
' . 

far regul:tria~tian [X•3tS. 

the :tpplicants w~r~ getting at the time of r~gularisatian in 

Group-D posts. 

7. We, therefor.:, di.=:pa.=:e ~f this Original Application 

with the observation that applicants 3re not entitled to 

regul3risation against Group-e posts. Howev~r, the p:ty of the 

applic3nts .=:h:tll be protected :ts they were getting at the time 

of regularis:ttion in Group-D pasts. This order ehall not 

Group-e pasts till th~y are promoted on Group-e pests againet 

25% quota. No order as to casts. 
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(H.P.NAWANI) 

_g~. 
(S.K.AGARWAL) 

Adm. !>Iember ,Jud 1. Member 
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